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CORtM : 1-1.P'BL1 I1F. M. I'. 3I..GI I 	AD:1INITR?VE iLIaBER. 

7.l?j939  

Hr. h.i.Rana for Mr.Y.3.Lakhani, the learned 

advocoe for the applicant, present. He informs that 

the apDliclant has nied aria thereicre his ricirs will 

rejuire to apply for tteir status of applicant. The 

subject of the suit is disciplinary unishment by way 

of departmental in:Iui 	which is ouestioned and. full 

pay and allo.ances which may be given in ccse the 

apnlication succeeds. The matter is such as should be 

liable to be posted before the Livision Bench. Registry 

rv action. 

h. 

..-ing 
dministratjvo lterttber. 



O../36/89 	 C:0 
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Coram : Hon'ble Mr. P.M. Trivedi 	; Vice Chairman 

Ho&ble Mr. A.V.Haridasan 	: Judicial Member 

25/1/1990 

Neither the petitionar nor his advocate present. 

The particulars of the deceased applicant regarding his 

death are not available. There is no case for admission 

because there is M evidence i the disciplinary proceedings 

whh ha'been disposed of on merits. Accordingly the 

case is rejecte. 

(.v. 	dasan) 	 (P.H.Trived.i) 
Judicial Member 	 Vice Chairman 
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